
ACT No. XXVII  op 1867, 

PASSED BY THE LEGISLATIVE COUNCIL OF INDIA. 

(Received the assent ofthe Governw Ge~ae~wB on the 5th September 155 7J 

 BER RE AS, for the better enaco~~ragement of Her  Majesty's subjects of all 

Preamble. 
classes and denominations within the Presidency of For..; 
St. George and ot.her parts of India in the pursnit of s 

regular and liberal course of education, i t  has been determined to establish an 
University at Madras for the purpose of ascer-taining, by means of examina- 
tion, the persons who have acquired pmficiency in different branches of Litera- 
&we, Science, and Art, and of rewarding them by Academical Degrees as 
evidence of their ~espective attainments, and marks of honor proportio~aed 
kl~ereunto ; and wl~ereas, for eRectuating the purposes aforesaid, it is expedient 
that such University sl~ould be incorporated : It is enaded as fo1.10~~ : (that 
is to say)-- 

Incorporittion. I. The following persons, namely9 

The Bight Honorable GEORGE FRANCIS BOBBRT, Lonn MAREIS, 

Governor of Port  St. George. 

The ~ o n o r a b f e  SIR CBRISTOYHER RIWI~IN~ON, Knight, 
Chief $useice of the Supreme Court of Judic.ature at Madras. 

'The Right Reverend THOJIAS DEALTRY, 
Doctor ~f Divinity, Bishop of Madras, Bx-oficiu. 

'Pile Exonorable S I I~  PATRICI~ GRANT, Lieutenant-General9 Knight Commander 
of the Xlost EIonorable Order of the Bath, 

Commander-in-Chief of the Forces in Bladras, Zx-o$icio. 
A The 



ACT No. XXVII OF 1857- 

The Eono~ablc  ' 6%71~~~sn  ELLIOT, 
Member of "&e Council of Madras, E4x-oflcio. 

Tji'lxe Honorable Bra E m n u  @ONYKGHAI\I ~%OXTGOMF,RY, Baronet, 
*Member of dha Council of Madras, Xs-qflcl'o. 

ALEXANDXR JOHN ARDUTEIMOT, Esquire, 
Director of Public Hnstructioa, E:c-oflcio. 

EYXE BERTON POWELL, Esquire? 
Principal of the Presidency College, 2%-oBcio, 

~IEXRY FORTEY, Esquire, 
Licting Pri~lcipal of Presidency College, -Ex-qfleio. 

Jar\szs RELLIE, Esquire, 
President of the Medical College Council, 3x-ofl&on 

The Honorable Sne HENRY D ~ v l s o ~ ~  Knight, 
Puisne Judge of the Supreme Court of Judicature Z'G Madras, 

THOMAS PYCILOPT, Xsquire, 
C'hief Secretary to Governmen%. 

EDPI-ARD ~!TAI,TDY, Esquire, 
Acticg Chief Bemetargr t o  Go~~erllmenxk. 

J ~ x x s  DEWAE B~URDILLON, Esquire, 
8ecretarg.- to Goves~amen'c. 

- ~ ~ ; ? n r -  Fon~l is ,  Escpi~e ,  
_Pictlag Secretary to  Goarc ~ m e n t .  



'$ , I 

ACT No. XXTiIX OF IS.57. 

The Reverend ROBERT X ~ B L L E S ,  3Tas'ce~ of Arts, 
Principal of the Doyetoon College, 

J. TOIYXS~END FOJILEB, Esquil.e, - 

Principal of the Government Normal School, 

P. $oos~touoor,oo &,\rnoo, 
President sf Padtcheapah's Sinsti'~u%ion. 

\#lLr,ralf hiwsnoas %!~REIIEAD,  Esquire, 
Provisional Xember of the Council of Madras. 

Guu %USHINGTOK PILENDERCAST, Esquire, 
Aceounntznt General, 

Golonei ARTHUR THOMAS COTTON, 
Commandantj 0% Engineers. 

Colonel CHARLES EDWARD F ~ o ~ r n ,  
@Pllef Eugineer in the Department of P ~ b l i c  IVOi"19.s. 

7 ;Yeuiena,nt-,-ColoncI T r ~ o ~ r  4s TOWNSEND FEAKS, Cornpalaion of the 35ost 
Honorable Order of the  Bath, 

Consulti;ig Engineer for Railways. 

L i e&en~ i~ ;C-Co l~ l~~ l  GEORGI.: ZA~,POGD., @ o l n ~ ~ ~ a i o ~ ~  of the Most WonarmbIe 
Ordes. of the Bx5~12. 

-- 
~,iente~~~laizt-@ololid FREDERICK C o r r ~ a s  @O?TOK, 

Acting Mint &ias"Ler. 

@ 1 4 1 ~ 7 ' ~ ~  ~ U K G A K A D T ; ~ ~  SASTKY, 
H4aca.d Interpreter in the Supreme Court of Setdicakure. 

JOHN E~IBI,IUS ~ ~ A T E B ,  Esquire, 
Professor of QI:h.e-mistr;g and Pharmacy in $113 Madras Ne8icd BJoUege. 

: - 7  l!le 



ACT No. XXaTIT a~ 1837, 

The Beverend ROBERT KE~ZE 'HANILTON, &laster. af Arts, 

The Reverend GEORGE EALT,, Master of Arts. 

The Pecverend PETER 6oizessow I?OY~TON, Bachelor of Arts, 

JB,PPES SANDEBBON, Esquire, 
Surgeon in the Nadras Army. 

The Reverend SOEN BEAIDWOOD, Master of Arts. 

JOHX Damsox N A Y ~ ~ E ,  Bachelo~ of Arts, 
Professor of L;LTV> Moral and Mental Philosophy, and Logic, in the P1.e- 

aidency College. 

RICHARD BURGASS, Esqnire, &Ia.ster of Arts, 
First Judge sf the Court of Small Causes. 

Lieutenaant-Colomel JOHN JOSEPB LOSE, lgiliiary Auditor Gene~a5. 

T ~ I L L I A M  ; ~ U D S O N  BANSO~~TERFN, Esqx~ire, Doctor in Xedicilie, 
Professor og Anatomy and PI~ysiology iu the Madras Medical Gokkege, 

SAMUEL JESUDBSEN, Native Surgeon, 

The Reverend A* BURGESS, 

being the first Chancellor, Vice-ChancelIo~., and Fellows of the axid Uaiver- 
af'cy, and all the persons who may hereafter become o r  be appointecl to be 
C,'hat~cellor, Vice-Chancellor, or Fellows as hereinalter mentioned, so Bong 
trs they sl~alE continue to be such Ghaalcellor, Vice-Chancel%or, or Fellows, 
are hereby constituted and declared ts  be one Body Politic and Corporate 
by the name of the University of Nadras ; anad such Body Politic shall by 
srrch name ha-ae perpetual succession, and shall have a common seal, and 
by such name shall sue and be sued, implead and be ianpleaded, and answer 
and be answered unto, in every Court of Justice within the territories in 
thc pcssesaicaa? and under the Government sf the East India Company, 

HI. The 



ACT No, XX'STII OF 1867, 

.- . 
11. Tile said Body Corporate shall be able and capable in latv to  take, 

-. PO~VS to hold and pxchase, and hold any property, .~no~~ea"ue  or irnmo-seablr-, 
d;spoac of property. which may become vested i11 id for the purposes of the 
said Univ'ersity by virtue of any pnrc'hnse, grant, testanientary dispositi;on, or 
otherwise ; and shall be able and capable in law to g rad ,  demise, alien, or 
othel=wise dispose o t  all or m y  of -ilie property, nioveable or iminove~~b9e~ 
belonging to the said University ; and also .to do all other matters incidental 
ibr appelt,ainiag to a Body Corporate. 

III. The said Body Corporate shall consistiof one C 
Constitation of ~~d~ Chancellor, and such number of ex-officio and other FeP- 

Corporate. lows as the Governor of" Fort  St. George in Gonncil bath 
already appointed, or &all from time Lo time, by any order p~bl i shed  in 6he 
*For8 SL. George Gaaette, hereafter appoint :, and the Chancellor7 Vice-Chan- 

Senate. 
cellor, and Fellows fox the time being shall constitu';e the 
Senate of the said Uni-srersity. Provided that, if any 

person being Chancellor, Vice-chancel lo^, or Fellow of the said University, 

Office vacated by shall leave India, withoat %lie iniention of returning 
ieming India. thereto, his OEce sllall bhsreuapon become -vacsz%t, 

IT. The Governor of Fore St. George for the  time being shall be 

@ha>cc!lol. 
the Chaabcellor of the said University, and the first 
Chancellor sl~alji be the BightEonorable George Francis 

32obert, Lord Harris, 

V, The first Bice-ChanacelPor of -bhe sa,iZ TTniversity shall i-se Sir Chris- 

Vi~-C!ta~~ceIIor.  
topher Rarvlinson, Knight. The Office of \rice-Chan- 
cellor shall be held far 'cwo years only; and the Vice- 

Ghancellor herein-before nominated shall go 0u.t of Office on the first day of 
January P S 59, Whenever a, vacancy shall occur in the Office of Vice-Chancel- 
lor of tlie said Uni-versity by death, ~esignation, departure from India,, efluxion 
of time, or otherwise, the Governor of Fort St. George in Council shall, by 
notification in the Fort Hf. Geo'rge Buzetfe, norninat,e a fit and proper person, 
being one of the Fellows of the said University, to be Vice-Chancellor in the 
room of the person occasioning such vacancy. Provided that, on any vacancy 
in the said Oflice which shall occnr by effluxion of time, the Governor of Fort 
St. Gecrge in Council shall have power - re-appoint the .Vice-Chancellor 
herein-before nominated or m y  fvV.twUre ,Vice-Chzncellos to  such O:Ece. 

- 
B VI. The 



7c-- 1 The Chief Justice of Her  ?/I%jesty7s Snpreme Court of Judicatu~e, 
the Bishop of Madras, the 34embers of the Councij: of 

Fel!ows, 
WIadras, the Director of Public Instruction, the Principal 

and Acting Principal of the Presidency College, the Presideizt of the Medics8 
CoElcge Council, all for the time being, shall, while filling such OBces, be ex- 
officio Fellows of tlze said University. The whole number of the Fellows o i  
tlie said University, exclusive of the Chancellor and Vice-Chancellor for the 
Lirrle beiiig, shall never be less than thirty ; and whenever the number of the 
said Fellows, exclusive as aforesaid, shall, by death? resignation, departure from - 
iindka, or othersvise, be redw-ced b l o w  thirty, the Governor of Fort St. G-eorge 
in Coniacil shall fortlzwith, by notification in the Port Sto George Gazette, 
nominate so many fit and proper persons to be Fellows of the said Daiversity, 
as, with the then Fellows of the said University, sliall make the number of 
such Fellows, exclusive as aforesaid, thirty. But  nothing herein contained 
shall prevent the Governor of Fort St. George in Council from noii~inaking 
more than thirty persons to  be Pellows of the said University if he shall 
see fit. 

BIH. T h e  Governor of Port St. George in Council may carllc,el the 
appointment of any person already appoiiited or hereafter 

The appointment of 
a Feliow may be can- to be appointecl a Fellow of the IJniversity, and as soon 
iaelled. as snch order is notified i11 the Gazette, the person so 
appointed. shall cease "& be a Fellow. 

VIII. The Chancellor, TJice-Chancellor, and. Fellotvs for $he time being, 
, . . 

@hallcellor, v i e - shau have 'c'lae entire management of and sb-peiintendencr: - Chancellor, and Fellows 
' tosuperintend the afhirs  . over the affairs, concerns, and property of the said Univer- 

of the University. sity ; anad in all cases unprovided for by tliis &c'c, it 
s h d  be lawful for t he  Chancellor, Vice-chancel lo^., and Fellows to act in suclr 
manner as shall appear to tlaena best calculated to promote the purposes 

Bye-laws. 
intended by the said University. The said Chancellor, 
Vice-Chancellor, a id  Fellows shall have full power from 

time to time t o  make and alter any bye-lams and regulations (so as the same 
be not repngnant to law or to the general objects and provisiolzs of illis Act) 
touching "cie examination for degrees and the granting of the same, and touch- 
ing the examination for honors and the granting of marks of honor for ;e 

higher proficiency in the differen$ branches of Literature, Scienace, and Art ; 
an4 



and louciling the qualifications of the candidates for degrees and the previous 
course of instruction to be followed by them, and the preliminary examina- 
tions to he submitted to by them ; touchiag the mode sad time of con.- 
vening tlze rnaetings of the Chancellor, Vice-Chancellor, aird Fello~vs ; arid? 

: i n  general, touching all other matters whatever regarding Wle said University. 
Aild all such Lye-laws and regulations, when reduced into writing, and after 
<;he coimnon seal of the said University shall have been affixed thereto, shall 
be binding upon all persons, members of the said Uiliversity, and all candi- 
dates for degrees to be conferred by the same, provided such .,bye-laws and 
regulations shail. l~ave. beell Grst s~bmi t ted  to, a n d  shall have received the  
approval of, the Governor of Fort St. Geo~ge  in Council. 

IX. A11 questlolls wllich shall come before the C h ~ J n ~ e H I ~ ~ ,  Vice-Chancel- 

i\leetings o f  Se- lor9 aid Pello ws, shall be decided at  a ineeting of the Senate 
71~te. by the rnqjority of tlze mennbers present ; and the Chair- 
xian a t  any such meeting shdl  have s, vote, and, in case of an equality of 
votes, a secoild or casting vote. No question shall be decided at  any meeting, 
unless the ClzanceSlor, or Vice-Cliancel'Lo:., and five Peliows, or, in the absence 
of the Chancellor and Vice-Chalicellor, .~;aless six Fellows at the least shall 
ire present at the t h e  of the decision. At every meeting sf the Senate, 
the Chancellor, or in his absence the Vice-ChanceXlor, shall preside as Chair- 
man ; m d  in the absence of both, ,z @Ira,irman shall be chosen by $he Fellows 
present, or the major part of then .  

X The said Chancellor, Vice-Ohancellor, and Fellows for -the time 

Apl~ointment and re- 
being shall have full power from time. ho time to  appoint 

rnovalof Eralniners and, as they shall see occasion, to remove all Exaliiiners, 
OiScers. 

Officers, and se;.va,ntcs of the said University. 

XI. Tlae sa?d Clzencello~, Vice-CSaancellor, and Fellows shall have power, 

to confer de- after examination, to confer tlie several degrees of Bachelor 
p e s o  of Arts, Master of Arts, Bachelor of Laws, Licentiate of" &fee 

&cine, Doctor of Medicine, and Master of Civil Engineering ; tlley shdl  also have 
yoever, after examination, to  confer ill3011 the csndidates for tlie said several 
degrees, marks s f  honor for a high degree of proficiency in the different bramch- 
->s of kiteratuse, Science, and Ark, according t o  rdes to be determined by .the 

bye-laws 



'bye-laws to  be from time to time made by %hem under tlie .ilower in tlisb 
behalf given t o  them1 by this Act. 

X i l .  Zxcept by special order of ihe Scnate, no persoil shall be 

Qualification for ad- 
ted as a candidate for the degree of Bachelor of Arts, 

mission of candidates Master. of Arts, Bachelor of Laws, . Licentiate of TtCe- 
'0): d.egrees. - dicine, Doc-tor of .Mec!icine, or Iifaster o f  Civil Engineel-- 
ing, unless he shall present to  the said Chancellor, Vice-Chancellor alld 
Fellov~s, a certificate from one of the Pnstitutlona authorized in that behalf 
'by the Governor of Fqr t  St. George in Council, t o  the effect that he has 
completeci the course of instruction prescribed by the ~hancellor, Vice-6han- 
ceJlor, alld Fellows of the said Univeraitj~, in the bye-laws to be mad.e by 
-bRem under the power in that behalf given by this Act. 

XIIT. The said Chancellor, Vice-Chancellor, and Fellows ~ h a l i  cause 

for de- an examination far degrees Lo be held a t  least once in 
gees, every year ; o-11 every such exarnimation, %he candidates 
shall be examined either by Examiners appointed for the pnrpos- Tron~ 
smong the Fellows by the said Chancellor, Vice-Chancellor, and Feiii. .:-s, or 
by other Examiners so Lo be appointed; and on every such -xamination.. 
$he candidates, whether candidates for are ordinary degree- o7 for a degree 
with honors, shall be examined on as many subjects and in :-izch manner as 
the ~nid.  Chancellor, Vice-Chancellor, and Fellows shall app: int, 

XIB, At the conclusion of any examination of th6; candidates, the 
Examiners shall declare the name sf :-very candidate 

Grant of degrees: 
whom they shall have deemed entitled %:j any 'sf the said 

degrees, and his proficiency - in relation to other candida ies ;, and also the 
honors wllich he may have gained in respec!:. of his pro6ciency in that 
department of knowledge in wilicl~ he is ab:. i t  to graduate; and he sl1al8 
receive from the said Chancellor a certificate, under 'kke seal of the said 
University of Madras, and signed by t11.e said (:Bancellor or Vice-Chancellor, 
in which the particulars so stated slrdl be deciared. 

77 T 
A J .  The said GhancelEor, Vice-$'.<,- :ellor, and Fellllows shaaII have 

power to charge sucl. yea: mable fees for the degrees to be 
Fees, 

conferred, by them, and: upon admlxvfon into the said 
;. IJni~ersity, 



TTnisersiiy, and for contlrzu3,nce therein, as they, with the approbmhisn of $he 
Governor of Fort St. George in Council, shall from time to time see fit 

impose. B~xcEr fees sha,21 be carried to one General Fee 
Annual accomits. 

Fund for tile payment of expenses of the said University 
under the directions and regu.lalioma of the Goverilor sf Port 8b. George 
~ K I  Council, to whom the accounts of incoxe and expenditure of the said 
University shall once in every year be submitted forsuch examination and 
8,sdLt 8s &ha s k d  Goverlxor sf &'ortj st. George in Council mag7 direct. 


